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IN THE CENTRAL ADIIINISTRATIUE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAD 

OA No.1021/91. 	 Ot. of Order :18-4-1994. 

P.Sawaswathamnia 

.Applicant 

Us. 

The Superintendent of Post Off'ices, 
Tirupathi Division, Tirupathi, 
Chittoor 01st. 

The Sub—Divisional Inspector (Postal), 
Piler, Chittoor 01st. 

O.Krishna Reddy. 

\....Respondents 

Counsel for the Applicant 	: 	Shri G.Daaharadharami Reddy 

CounseL for the Respondents : 	Shri N.R.Davraj, Sr.CGSC 
for RR1&2 

Shri K•S.R.Anjaneyulu for. 
R-3 

COR Al']: 

THE HON'BLE SHRI T.CHRNDRASEKHAR REDO? : ME?'IBER (J) 

THE HON'BLE SHRI R.RANGARAJAN 	 MEMBER (A) 
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(Order of the Divn. Bench passed by Hon'bls 
Sri T.C.Reddy, Member (J) ). 

* 	* 	* 

This is an application filed under section 19 of 

A.T.Act, 1985, to set aside the order passed by, the 

Respondent No.1 appointirtq4the 3rd Respondent E.O.B.P.M. 

and further to direct the Respondents to absorb the 

applicant asEQ?!L11.  ofj  Janqamvandlapalli Village, Rompi—

cherla Sub—Post Office and to pass such other order or 

orders as may deem fit andproper in the circumstances. 

of the case. 	 / 

Facts so Par necessary to adjudicate this O.A. 

in brief are as follows :- 

The Post of EDBPM of Jangamuandlapalli Village, 

Rompicherla ,Sub—Post Office, was created on the opening 

of new Branch Post Office on 173-91, The applicant was 

appointed as Branch Post Faster on provisional basis ofl 

17-3-91 pending regular selection and appointment to 

that post. The Respondent No.1 Eequested Employment 

Exchange, Chittoor to sponsor the cahdidates for the said 

post of EDBP1' of Jangamvandlapalli Village through his 

letter dt.1-4-91. There was no response from the Employ—

ment Exchange, Chittoor to the Letter dt.1-4-91. So the 
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calling 
Respondent No e l issued notification dt.3-5-91/for 

for the post of EOBPII,Jangamvandi.apallj Villaqe 
spplication fixing the last dateas 4-5-1 • The appli- 

cant and the 3rd Respondent heroin were the two among 

he five candidates that applied for the post of EDBPM 

of Jangamvandlapalli Village. The competent authority 

selected the 3rd Respondent and appointed him on regular 

for 
basis as EOBPI'1 [Jangamuandlapalli Village Branch Post 

Office. Agr;ieved by the action of the Respbndeñts in appoint-
ing R-3 as EDBPM of JariiamvahdlápalliUillage,the4pplicant 

has Piled the preëabt .0k as already indi6ated above. 

Counter has been filed by the Respondents 1 and 2 

opposing the O.A. In the counters of the Respondents it 

she 
is maintained that the applicant was not selected as/did 

not own any property in her name in the Janganvandlapalli 

a 
Village and as she was also not/resident of the said 

village. The Respondent No.3 who is selected has filed 

seperate counter maintaining that he had been duly selected 

and appointed and so his appointment has to be upheld. 

We have heard today Sri G.Dasharadharami Reddy, 

learned counsel for the applicant g amad Sri N.R.Oevraj, 

learned standing counsel for Respondents No.1 and 2 and 

Sri K.S.R.Rnjaneyulu, learned counsel for Respondent 

No.3. It is not in dispute that the applicant had been 

progisionaily appointed on 17-3-91 as EDBPN of Jangam-

vandlapalli Village. It is also not in dispute that the 
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Respondent No.3 was selected and appointed by the competent 

authority as EDEJPM, Jangamuandlapalli Village as per the 

order dt.15-10-91 of the competent authority. It  is only 

for valid reasons that this Tribunal can interfere with the 

appointment of the Respondent No.3 that had been made by 

the competent authority. The fact that the Respondent No.3 

was qualified and eligible for selection to the post of 

can 
EDBPI9, Jangamvathdlapalli Vitlag/ not at all be doubted. We 

have perused the file relating to the appointment of the 

Respondent No.3 as EDBPM of Jangamuandlapalli. The file 

discloses that the 3rd respondent had the required educe—

tional qualifications for appointment to the said post and 

he rhlislalso income and own property at Jangamvandlapalli. 

Village. So as the competent authority had found that 

he £ulfil1dJall the requirements for appointment to the 

as was: 
post of ED8PM a rd/he/found suitable among the five can—

didates that had applied for the said post the competent 

authority, taking into consideration the merits and demerits 

had selected the 3rd respondent. Rfter perusing the file 

we are satisfied that the action of the respondents in 

8PM of  
selecting and appointing the 3rd respondenti a;'i/Jangam— 

vandlapalls Village xxxxx is t,alid. 	- 

the statement of the applicant that is available 

in the file shows that her husband is residing at Onte— 
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kambhavaripa lie Village, which is said to be a hamlet of 

Janqainiandlapalle Village. It is needless to point out 

that the aside cF of the applicant has: got to be taken 

as the residence of her husband. So from her own statement 

tt is clear that the applicant is not residing at Jangam—

vandlapalli Village, where the branch post office is 

located. jgit*z 	 *nk awk tiat One of the 

essential requirements for appbintment to the EQBPI1 is,the 

person to be selected to the post of EDBPN must be able to 

a 
offer/place to serve as the 	premises for postal operations 

and the person selected must have adequate source of 

in her statement 
livelihood. The applicant had/clearly stated thatshe 

or any source of income 

does not have gfl zzgg OR lands/in her name. So 

it is quite evident from her own statment that the appli—

cant doesnot have adequate means of livelihood. So even 

though the applicant claims to have passed M.A. as seen 

froin I the Stords .xxkxxx she haS nfl produced before 

the competent authority only 550 and Intermediate marks 

list. No doubt she satisfied the requirments of educa—

tional qualification$q  As seen the applicant has failed 
eligibility 

to satisfl, her / 	for appointment to the said post as 

as 
already pointed out/she also does not appear to be a 

resident of Jangamuandlapalli Village, where the Branch 

as 
Post Otfice is located and/she appears to be the resident 

of Ontekambhavaripalle Village, where her husband stays. 

She has also tailed to satisfy the means test. 
. . . • 5. 
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Sc, in view of the facts and circumstances the come tent 

authority wes right in not selecting her as EDBPM. We sea 

and 
nomérit in the BA/the O.A. is liable to be dismissed 

and $ck is accordingly dismissed leaving the parties to 

bear theit' own costs. 

h NC RH A JR N) 
Ilember (A) 

- (T.CHANDRASEKHAR REDDY  
Member (.i) 

Dt. 18th 'April, 1994. 
Dictated in Open Court. 1puty Registrar(J)CC 

avl/ 

To 

The .Superintendent of Post Offices, 
Tirupathi Division, Tirupathi, Chittoor LtLst. 

The Sub Divisional Inspector (Postal) 
Piler, Chittoor Dist. 

One copy to Mr.G.Dasharadhararni Reddy, Advocate 
9 Law Chamber, High Court of A.P. Hyd. 

One copy to Mr.N.R.tevraj, Sr.CGSC.CAT.Hyd, 

One copy to Mr.K.S.R.Anjaneyulu, Advocate, CAT.Hy5, 

One copy to Library, CAT.Hyd, 

One spare copy. 

pvm 
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TYPED BY 	 dOp;RED BY 

CHECKED EU 	 APPROVED BY 

IN THE CENTRAL ADMINIStRATIVE TIB'JNAL 
HYDE RABD BENCH AT HYDERA]JAD 

THE NON' ELE MR.JIYTICE V.NEELADRI RAO 

( 1 VICE CHAIRMAN 

AN 

THE HON'BLE MR.A.JLGORTHI : MEMBER(AD) 

THE i-ION' BLE MR 0  Tcc}IANDRASEICHAR REDJ!Y 
MEI4BER(JUDL) 

AND 

THE HON'BLE MR.R.RANGARAjAN : M(ADMN) 

Dated; \_1\ —1994 

0 P'UW MENT 

in 

O.A.NO. 

T.A,No. 	 (w.p. 	) 

Adrnitt d and Interim Directionp 
Issued 	. 

Allowe 

Dispos d of with jirectjorjs 

Dismi ssec9. 

Dismissed aslwithdrawn-. 
I 	- 

Dismissed fcjr Dafault. 

Reiected/Orjered. 

No order as to costs 
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